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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYOERAaAO BENCH 

AT HYDERASAD 

DA .747/93 
	

date of decision 	22-7-1993 

Between 

P.V. Range Rao 

and 

The General Manager 
South Central Railaay 
Rail Nilayam 	if 
S ecunderabad 

The Chief Personnel Officer 
Rail Nilayam 
S ecunderabad 

The Divisional Railway Manager 
Hyderabad Division 
S ecun derabad 

The Chairman 
Railway Board 
Rail Shavan 
New Delhi 

Counsel for the applicant 

Counsel for the respondents 

C OR AM 

Applicant 

I 

:; Respondents 

N. Panduranga Rao, 
Advocate 

N.R. Osvaraj, SC for 
Railways 

HON. FIR. JUSTICE V. NEELADI RD, VICE CHAIRMMJ 

HON. FIR. P.T. THIRUVENGADAM, MEMBER (ADNINISTRATION) 

Judgerre nt 

(As per Hon. Mr. Justice V. Neeladri Rao, Vice Chairman) 

Heard Sri N. Panduranga Rao, learned counsel for the 

applicant and Sri N.R. D evaraj, learned counsel for the 

respondents. 

2. 	The applicant herein joined service in the Railways 

in 1959 and then he had given his date of birth as 25-7-1935. 
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The applicant submitted an application an 29-10-1992 - 	- 
Ô

a 	a. ........... 
before the concerned.authorityrsqL4eStifl.for alteration 

of date of birth as' 267_1.938 .asitis.his corrthct date 

of birth and the. date of- birth was wtorigiy- declared at 
.1 	c t•- 

the time of entry into service. The.said application 

	

t 	. 	-. 	. 

was rejected. Being agrieved/th'is applibation was 

filed.praying for di.redtiofl to theirEspondents to correct 
,' 	r 	?-- 

his date' of birth The *2-627-1439. 
it . 	 i. 	'. 	- 

One of the points that arises. for consideration is 

as to whether the amendment of parà 1-45$(3)(iii) of the 
CeM 

Railway Establishment fqent-a-1 which had came intO effect on 

3-12-1971 is applicable in regard to Railway employees who — 
aein service by that date. WE held in OA.783/93 that 

the amended pars 145$(33 (iii) is equally applicable in 

regard to employees who ace 
L, 
in service by 3-12-1971. The 

said provision lays down that an application which is 

filed beyond three years after entry into service is not 

maintainable, In view of the judgement of the Supreme 
AIR 

Court in/1993 SC 1357, between Union of india:.and 

Hak'nám':Singh in Civil Appeal No.502 of 1993, 

which was in regard to amendment dated 15-12-1979 in regard 

to FR56, we held that in regard to the existing employees 

such application had to be filed within three years from 

the date of amendment. As the application filed by the 

applicant herein was long after 3-12-1974, it had to be 

held that the same is not maintainable. 

Hence, for the reasons stated in OA.763/93, this 

OR is dismissed even at the admission stage. No costs. 

a 	 - 

(P.T. Thiruvengsdam) 	 (V. Neeladri Rao) 
fiember(Admn.) 	 Vice-Chairman 

- 	 Dated 	July 29 2  93 

	

Dictated in the Open Court 	 3 
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CHECKED BY 	 APPROVED BY 

IN THE CENTRAL ADIaNISTRATIVE TRIBUNaL 

HYDERABAD BENCH 

THE HONT:LE Mfl-.JUSTICE V.NEELADRI RAO 
VICE CHAIR"IAN 

4 
THE HOhT'BLE IviR.AIE.G0RTHY : NEER(A) 

Al D 
THE HON 1BLE YLR.].CHANDRASEJQ-jAR REDDY 

MEMBER( JUDL) 

AND • 

THE HON'BLE MR.P.T.RUVENGpJ1:M() 

-1t93 

- CRDEfl/iJ1JDGMENTg 

M.A/R. A/C . A. Ni. 

in 

0rA•N0. 12!93 
T.A.No,,  

Adm4tted and Interim directions 
issied. 

A11O*ed 	 .-- 

Disp4ed nf with dire 
Disr,issed 	(-3 

as withirawn 
Disrn4ssed for defa\Qt. 
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